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HIGH COURT FORM NO.(J) 2 

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2 ,  TINSUKIA 

 

District         : Tinsukia 

 

Present  :  Sri  J.K  Das, (AJS), 

   Addl. District Judge-2, 

   Tinsukia. 

 
 

  Title Suit (M) Case No. 60 of 2022 

On Tuesday, the  20th   day of December, 2022 

   

SRI  BITTU  CHOWDHARY, (29 Yrs.),   

S/o.  Sarwan  Chowdhary,    

By  Religion  Hindu,  

A  permanent  resident  of Moranhat,  

P.O &  P.S  Moran,  Dist.  Dibrugarh(Assam).  

                                                 ............First Petitioner    

 
                           AND 
 
 

SMTI.  PRIYANKA  KANOI,  (24 yrs.). 

D/o.  Sri  Omprakash  Kanoi, 

 By  Religion  Hindu, 

Presently  residing  at  Parbatia, Tinsukia  Town,   

P.O., P.S  & Dist:- Tinsukia(Assam).   

                                  …...........Second Petitioner 
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This suit coming  on for final hearing on 20.12.2022 in  the  

presence of :     

 
 Ms.  Rinky Moni  Baruah, Advocate…………….. for the 1st Petitioner.      
 
Sri Pawan  Agarwal, Advocate………………….. for the 2nd Petitioner.      
        

            And  having  stood  for  consideration  to  this  day 

the  Court delivered the following Judgment. 

 

 

J  U  D  G  M  E  N  T 

 

1.            This  suit  is  filed  by 1st petitioner, Sri  Bittu  

Chowdhary and 2nd Petitioner, Smt. Parmita Baruah   

jointly U/s. 28  of the Special Marriage Act, 1954  for grant 

of  decree of divorce by dissolving the  marriage of  the  

1st Petitioner Sri  Bittu  Chowdhary with   the   2nd 

Petitioner, Smt. Parmita Baruah registered between them 

on 17.03.2020 before  the  Marriage  Officer at Tinsukia 

vide Certificate  no. 220  of 2020  and  socially  on  

10.12.18  at  Tinsukia  town. 

 
2.            The  brief case  of  the  petitioners  is  that  after  

marriage due  to  differences  in  habits,  tastes, thoughts 

and  increasing compatibility,  the  relation between  them 

deteriorated,  frequent  quarrels  result  in  between  them  

and  reconciliations  but  no adjustment.  
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3.            That further efforts and attempts were made by 

mutual friends and acquaintances to effect a reconciliation 

and for a resumption of the marital relationship but it has 

not been possible owing to the vital differences in 

temperament and total incompatibility giving rise to 

invincible repugnance which had rendered normal married 

life impracticable and impossible and fraught with 

dangerous adverse physical and mental consequences. 

 
4.            That, in the facts and circumstances the first 

petitioner and second petitioner have mutually agreed and 

decided that there is no point for the continuance of the 

marital relationship and have further agreed upon the 

dissolution of the marriage tie. The first petitioner states 

that he and the second petitioner have been separated 

and living apart at their respective houses. 

 
5.             The petitioners state and submit that in the 

circumstances aforesaid it is therefore desirable and 

necessary that the marriage should be dissolved in the 

mutual interest of the parties and accordingly both have 

made prayer in this regard. 

 
6.            That the Second Petitioner has also received back 

all her belongings and goods including her Stridhan 

received at the time of marriage and after marriage. The 

Second Petitioner further begs to submit that the Second 

Petitioner shall not claim any maintenance or permanent 

alimony in future nor shall demand any share in the 

property of the First Petitioner. The First Petitioner the 
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Second Petitioner also undertake not to initiate or pursue 

any legal proceedings or case against each other for any 

matter relating to their conjugal relations. 

 
7.          That the cause of action for this petition arose on 

the when the first and the second petitioner were married 

on the 17/03/2020 under the Special Marriages Act; On 

10/12/2018-being the date of social marriage; On 

24/09/2020-being the date of separation of some the 

petitioners from each other and on each and every dates 

within the jurisdiction of the learned Court. 

 
8.           That both the first and the second petitioner state 

that there is n impediment to the dissolution of the 

manage and the decision to separate and apply for a 

divorce has been arrived at after such consideration and 

after having given the utmost importance is all separate of 

the case. 

 
9.            The first and the second petitioner therefore pray 

that this Hon'ble Court be pleased to pass a decree 

declaring the marriage solemnized between the first 

petitioner and the second petitioner on 10/12/2018 be 

dissolves forever. 

 
10.            As  such,  the  petitioners  have  prayed   for  

Decree of Divorce by Mutual Consent dissolving the 

marriage between them dated 10/12/2018 and 

17/03/2020; as  per  the  provisions  of  section 28 of the 

Special Marriage  Act,  1954. 
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11.          The  Petitioner no. 1  &  Petitioner no. 2  have  

separately adduced  their  evidence   in support  of  their  

case. 

 
12.          I have  heard the Ld. Counsel for  the  petitioners 

and gone through the material evidence on record to 

decide the suit.  

 
Discussion,  Decision &  Reasons  thereof: 

 
13.             The 1st Petitioner Sri Bittu  Chowdhary  and  2nd  

Petitioner  Smt. Priyanka  Kanoi in  their  Evidences on  

Affidavits testified in a similar and identical manner as that 

of the contents of their  joint petition, which is narrated  

above, as such, the evidences on affidavits are  not 

repeated here for sake of brevity.  

 
14.           The  Petitioner  no. 1  & 2  have  submitted the  

following  document in  support  of  their  case : 

 
(i) Ext. 1, is  the  Marriage  Certificate  issued  by  the  

Office  of  Marriage  Registrar,  Tinsukia  vide  

certificate  no.  220 of 2017 dated  17.03.2020. 
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O   R  D  E  R 

 

15.      Today, after going through the evidence adduced by 

the petitioners separately,   I find that the petitioners have 

proved their case. I am satisfied that the   marriage   between   

the 1st   Petitioner  Sri Bittu  Chowdhary  and  2nd  Petitioner  

Smt. Priyanka  Kanoi  have irretrievably broken down and there 

is no possibility of reconciliation between them. There is 

nothing to discard the evidence on  affidavit of the petitioners. 

Therefore, the petitioners deserve to be given a decree, as 

prayed for.  In  view  of  the  above, the prayer for divorce is 

granted. Accordingly, the Special marriage registered between 

the 1st Petitioner,  Sri Bittu  Chowdhary  and  2nd  Petitioner  

Smti. Priyanka  Kanoi  on 17.03.2020 and  social  marriage 

solemnized  on 10/12/2018  stand dissolved as  per  the  

provisions  of  section 28 of the Special Marriage  Act,  1954.   

 
16.     Prepare a decree accordingly.  

 
17.    The suit is disposed of, on  mutual consent without 
cost.  

 
              Given under my hand and seal of this Court on this 

the 20th   of   December, 2022.   

 

Dictated and corrected by me. 

 
 
 (J.K  Das )                                         (J.K  Das )   

 Addl. District Judge-2(FTC),                       Addl. District Judge-2(FTC),              
Tinsukia.                                                         Tinsukia      


